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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL

Manju Goell,
Pitam PFura,

-Applicant

The Medical Supdt.,

sanjay Gandhi Memorial Hospitai,

Mangol Puri,

New Deihi. -Respondents

[\

(By Advocate Shri Amit Rathi, proxy Tor Sh. Devesh Singhm

oG
counsel)

for grant of salary Tor the maternity leave period and also

allow her +0 resume duties Tor the remaining period of

2. The appliicant was engaged Tor 83 days and
what period was extended from time to Time. The applicant
made a representation Tor accord of maternity Teave and Lne
same was considered and the leave was sanctioneg Tor a
perijod of four and a ha?% montns. The applicant reported
fore duty after availing the maternity leave and claimed
salary for the period as per the rujes. IL is contended
that the same has not been paid and the applicant is notl
allowed Lo resume cuties for Lhe remaining pericd f &3

pasis. It 1is aiso contended that another incumbent has




Deihi and

record. The same issue has cropped up in GA-17
Rashmi Jain v. Govt. of N.C.T. ©ODeihi & Anr.

order dated 24.1.37 the directions have been

consider the reguest of the applicant and to pa
order and the same may be communicated Lo the
therein for grant of maternity leave and and r
her duty Tor remaining tenure on the basis of a
this court +in OA-237G/3%2 dated 3.2.83. 1 aiso
this court by an order dated 8.10.353 in OA-Z24472
case of Dr. Renu Dass v. Govi. of N.C.T. of
Ors., has also placed reiiance on a decision of

Rav{nder Ka

ur v. Govi.,

Dr. (Mrs.)

of NCT of Delhi accorded the same
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speaking order, having regard to the observations made
above, wWwithin a period of two months Trom the date o7

receipt of this order. NoO costs.
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